IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENCH, JAIPUR
OA 181/2001 with MA 117/2002 DATE OF OHD3R: 15312/2003

Surash Chand Sharma sen o f Shri Dil2 Ram Sharma aged 58 years
resident ef B-192, Vaishali Nagar, Jaipurs

.e. Applicant.

VERSUS
le Union of India threugh Sacretary to Gevernment of India,
Ministry of Defsnce (Civil Side), New Delhi?
2. The Engineer=in-Chisf, Army Headquarter, DH3/PO, Kashmir
House, New Delhi: |
3, The Chief Engineer, Westarn Command, Chandigarh;
4. The Chisf Engineer, Headquart2rs, Bhatinda Zone, Bhatinda
(Punjab)
5. The Garrisen Engineer, Bhatinda Military Statioen, Bhatinda
(Punjab)§

Jée» Respondents

Mr, V.B, Srivastava, Ceunsel for the applicant.

Msi Shalini Sheoran, Proxy cainsel fer
Mr, Bhanwar Bagri, Ceuns2l for the respondentsy

CORM &
Hon'ble Mr M.L. Chauhan, Member (Judicial)
Hen'ble Mr, A.K, Bhandari, Member (Administrative)

ORDER (ORAL)

The applicant has filed this application whereby praying
for the follewing reliefs:-

®(i) The service peried of the applicant frem 1 March 1995
te 14 Dzcember, 1995 may be tr=ated as spent on duty
whil2 quashing the order Ne, OA 334/96/54/E1B{P&A)
dated 24,1:2000 (Aanexure-6) and erder Ne, OA 334/96/
82/8IBfP8A) dated 5 April 20004

(ii) The respondents be directed te make complete payment
of all the dues and pay and allewances to the applicant
ferthwith, as are admissible and payable to him since
1st March 1995 with intarasst accruad th2ra2en at the rate
of 24% par annum en and from when and hew it is due and
till it is paid te the applicant;

(iii) The action ef the raspomdents to makz a faultg implemen-~
tation of the order of this Hon'ble Tribunal dated
4th Octeber 1999 may kindly be declared te be illegal,
arbitrary, unconstitutional end unwarranted and the
same may f(indly ba condemned,® (‘bly
,
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2, It may be added hers that the applicant had éarlier
filed an OA before this Tribunal which was allewed, The eperative
pertien of the order is reproduc2d as under :-

"In the circumstances, this application is dispesed ef
with a diracticn to the respondents te resconsider the
applicant's case fer treating the period from 1.3.95 te
14.12.,95 as spent on duty keeping in view the decisien
of Hen'ble the High Ceurt, reported in 1984 LAB. 1.C,
NOC 58 (KaNT), H. Manchaiah vs, Th? Directer ef Medical
Education, Bangalere, referred to above. The respondents
are further directed to clear the pending dues menticned
in the letter dated 15.3.96, at Annexurz A=l, within a
peried of thrze months frem the date of receipt of a
copy of this eorder."

3. From the relief granted in the earlier OA, the prayer made
in this OA cannet be granted, It is evident that the applicant
wants execution ef the order datsd 4, 10.1999, which is nst legally
permissible in this precsadings and, as such, we are of the view

that the prassnt OA is whelly mis-cenceived and the same is hersbY
dismissed with no erder as te costsi

4, In viaw of the erder in the 0OA, no order is raquired to be
passed in the MA Nog¢ 117/2002 and it is also dismissedi
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(A.K. BHANDARI ) (M.L. CHAUHAN)
MEMBER (A) MEMBER (J)



